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MINISTRY OF FOOD AND CIVIL SUPPLIES
(Department of Food)
NOTIFICATION
New Delhi, the 27th Septermber, 1983
CHAPTER 1

Preliminary

G.S.R. 732(8).—In exercize of the powers con-
ferred by section @ of the Sugar Development
Fund Act, 1982 (4 of 1932), the Ceniral Govemn-
ment hereby makes the following rules, namely :—

1. Shory title and commencemeni—(1) These
rules may be called the Sugar Devzionment Fund
Rudes, 1983. ‘

(2) They shall come into force on the date of
their publication in the Official Gazstte,

2. Definitions.—In these rules, unless the con-
tex otherwise requires,—

(a) ‘Accounts Officer’ means the Coniroller of
Accounts, Department of Food, Govern-
ment of India, New Dethi

{b) ‘Act’ means the Sugar Development Fund
Act, 1982 {4 of 1932);

(c) ‘Central government’ unless otherwise
specified, means the Government of
India in the Department of Food;

{(d) ‘ces?’ means the duty of excise levied and
collected wnder section 3' of the Sugar
Cess Act, 1982 {3 of 1982);

fe) ‘Chief Director” mezns the Chief Director
in the Directorate of Sugar, Department
of Food of the Government of India and
includes any Additional Chief Director,
Director or Deputy Director in'  the
said Directorate; -

(0 “Committees” means the Standing Com-
mittee constituted under mle 6;

(g) ‘Financial institution’ means the Industrial
Finance Corporation of fudia. the In
dustrial Development Bank of Tndia or
the Industdal Credit and Tnvestment
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Corporation of ¥ndia Limited referxed sary Demand for Grants, under Major Head ‘309& : '/’—“E
to in sub-section (1) of section 4A of C-Food-C-9-Other expendituee-C9(3)  paymep: : :
the Companies Act, 1936 (1 of (1550), against collection of Cess on Sugar (NOIl-plaﬁ)‘.. il
or any other financial institution as may for withdrawal of amounts from the consolidate:
be specified under sub-section (2) of the Fund of India and, afier appropriation by the Py
said Act. lament, arvange crecdit to the Fund of gy
amounts, not exceeding the procesds of the geg
o) Form' means any on¢ of the forms ap- collected, as reduced by cost of collection, as myy,
pended to these rules be specified by the Central Governwent; d
D, ‘grade’ means the Indian Sugar Standard Provided that until such cost of collection i
N grade, represented by the standard seal- specified, it shall be ons per cent of the cess o
: ed samples of sugar in bottles issued by lected .
the Director, National Sugar Instifute, ' _
Kanpur, conforming to the standards (2) In addition to the amounts received under the

Ialfl dowlz by the Indian Standards Inst- provisions of sub-rule (1) amounis received on 3
tation referred to in clause (¢) of section count of repayment of loans, interest, realisation of
2 of the Indian Standards Institution securities for loans and penaity for any other,
(Certification Mazks) Act, 1952 (36 of amounts payable to the Central Government for;
1952) the purpose of the Act, shall be credited to. the:
Fund by the institution, sugar undertaking, persop”
or authority, authority corncerned, by means of 3
Demand Draft, drawn on the Reserve Bank of Tndia
or the State Bank of India, Mew Delbi, in {aveur
of the Accounts Officer, and shail be sent o him”
alongwith Form-I duly filled in. A ccpy of the
(k) ‘Schedule’ means the Schedule ammexeq 1ol shall also be sent to the Central Govern”
" to these rules: - ment by such ‘institution, sugar uaderiaking. per-

son or authority.

D ‘occupier’ in relation to any sugar factory,
means the person who has vltimate con-
rol over the affairs of the sugar factory,
or the owner of ths sugar factory in
case he is not the occupier;

(1) ‘sugar factory’. means any premises (inclu- _ -
ding the precincts thereof) in any part . 4., Maintenance of accounts.—The Accounts
~nf which sugar is manvfactured by Officer shall maintain the accounts of the Fund.
Vacuum pan process;

5. Manner of accounting.—(i} All amouats

(m) “sugar’ means any form of sugar, inclu- received into the credit of the Fund shall be ac-
ding crushed sugar or sugar is crystallis- counted for under Major Head “829” Developmert
ed or powder form. containing ninety and Weifare Funds—Developraent Funds for
per cent or more of sucrose and pro- Agricultural purposes—Sugar Development Fuud.
duced by the vacuum pan process and ] -
includes raw sugar produced by the said (2) ‘All expenditure incurred for the purposes of
process; the Act and these rules shali be met initially from

y ¢ ., ) the Consolidated Fund of Indiz under the follow- - P

(m) ‘sucar undertaking’ means an undertaking ing Head of Accounts and finaily debited to the
e_ngageﬂd in the manufactors or produc- - Fund under the Head of Account specified in sub-
tion oi sngar by means of vacnum pan rule (1) :—

and with the aid of mechanical power:

(0) ‘sugar year means the period of twelve A. Revenue Section.

- months commencing on the Jst day of . “1hQ?
October and eadic with the 30th da Major Head 309-C-Food |
of September next following : - () C. L-Diréction and Administration—C.I

() words and exprassions used in thes e rul (2) Other Offices— C.1.(2)(3) Zdminie
( Tds X L n thes e rules 1 al Non-

- and not defined herein, but defined in the 1;(1)531)0? Sugar Development Fund (o
Act, shall have the meaning respectively '

assigned to them in the Act, ( (i) C.3—Other Expenditure—C. 9(4)_Sub--f_r-- =

sidy for maintenance of Buffer Stock of

CHAPTER 11 sugar (Non-plan),

its to the Fund and maintanance o . . o
121 ) nancea Of aceoumnis (iii) c. 9—Other EXDSnditlre——-C' G{57-

Credits to the Fund.—(1) the Central Govern- Grant-in-aid for Development of Sugal -
it shall formulate, from tims to time, neces- Industry (Won-plan);
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_ Capital Section

¢ . Major Head "309-C-Food

i) EE. Loans for Consumer Tndustiles—
EE. 1 Sugar—E.E 1(2) Rehabilitation!
Modemisadon of Sugar Mills (Non-
Plan); and

(iy BE. Loans for Consumer Incustries—
EE. 1 Sugar—EE. 1(53)—Payment to
Sugar Mills for Cane  Development
(MNon-Plan).

CHAPTER 1T

¥ committee and Sub-Committees, their constitu-
, tion and function

@ 6. Standing Comrnitize

" As soon as may be after the coming into force
hi== ¢ these rules, the Ceniral Governmeni may con-
T gitute 2 Standing Commitize consisting of the fol-
==Jowing members namely :—

Szeretayvy, Daparimeni of Food,

Chairman
Financa Secreracy, Mliaistyy of Finance, Member
Secretary, Degariment of Agriculture and
Cooperation. Member
Secratary in the Ministry of Finance (Depart-
meant of Expendituce), . Member

S=zretary, Planning Conmission. Member

Jaint Secretary, dMinistry of Tinance
{Panking Division) Wember
Ioint Secretary, Deparimeni of Food. wamber

Chia{” Dirsctor, Dirzctorate of 3ugar,

Department of Fooi Member
Depuly Secretsry in the Sugar Wing of the
Depariment of Food. Meomber-

Secretary,
Provided that the Central Government raay nomi-
- mate not more than two officers of that Govern-

- ment having special knowledge of any aspect of
sugar industry as additional members of the Com-
mittee as experts.

7. Functions of the Committee.—(1) The Com-
‘ -mittee shall consider from time to time applications
7 received for purposes covered under rules 16, 17
and 18 for paymient of loan assistance and granis
and such other matters as muay be referred to it by
the Central Government ;

Provided that in the case of any reference made
by the Central Government, the Committee shall
aks its recommendations within  two months

(2) The Committee may also be entrusted with
iiosuch ofher fenctions connected with the Act as

~liay be decided by the Central Government from
Hiwe to time, '

(3) The Commitice may 2ppCInt one of mote
sub-committzes whenever it considers in necessary
so to do for facilitatinz-eficiznt and spesdy dis-
charge of its functions. The sub-commitiees
consist of only members of the Commitiee. The
Chairmen of the Commitise may norninate any one
of the members of the sub-committes as its con-
venor and where no such nomination has bee
made, the members of the sub-committes  may
tnemselves elect a convenor.

(4) The Member-Secrerary of the Committee
shall act as Secretary to all sub-committess.

CHAPTER IV

Procedurss relating io meetings of Commities and
SUG-COmTmitisey

8. Meetings.—The Commitiee may hold meet-
ings as often as may be deemed necsssary by it,
but shall mest atr least cnce in sach guarier of 2
year,

Provided that i a quarler during which 1no
application, or any other matter referable to it
under sub-rule (2) of rule 7, has beeca received
by the Commitiee, it shall not be necessary to
hold a meeting in that quarier.

9. Quorum : Thise members in the case of the
Committee and two members in the case of a
sub-comniitee shall copstitntz the gquorum,

10. Presiding over the mestings of the Com-
mittee and sub-committess.—1he Chalrman of the
Committee and the convenor of a sub-committes
respectively~shdll preside over the meetings of the
Copumittee or the sub-committee as the case may
be. In the event of the Chairman or, as the case
may be, the convenor being unable (o atiend the
meeting for any reason, the members present may
elect one amongst themselves to preside over the
meeting. :

11. Power to call a meefing : (1) The Chairman
of the Committee or the convenor of a sub-com-
mittee may, at any time, call a mesting of the
Commiitee or a sub-committee.

Provided that the Chairman or the convenor, as
the case may be, shall call a mseting if a requisi-
tion for that purpose s presented to him by at Jeast
three members in the case of the Commiti=e and
two members in the case of a sub-committee.

{2) At least 14 clear days’ notice indicating the
time and place of a proposed meeting, signed by
the Membes-Secretary of the Committee, shall be
sent io the members of the Commitiee or the sub-
committes ! . o ;

TR
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Drowd L {hat in case of vrgency, a special mest-
ing of the Committes 0z sub-commiitee may be
called at any time by the Chairman or the con-
venor, who shall inform the membets at least one

clear day in advance of the subject maiter for
consideration at the mesting aud the reasons lor
whick he considers meeting urgent :

Provided further that no other business shall be
transacted at such a rmeeting.

+(3) The Chairman or thg convenor, as the case
mav e, may invite any person to attend any meea,-
mg of Lte Cormsittee or sub-commiitee as & spe'-'

IJVIE but such person shall not be entitled to vote.
12 Agenda @ (1) At least seven clear days
beforz any meeting of the Commiriee or 2 sub-

commmitige, gX0gpt ‘me ?5rgs referred to IR proviso
to sub-mie (2) to tule 11, a st of business proposed
to be &t sqcte‘d at the mesting, signed by the
Memb&r—Secresarj of the Committee, shall be sent
w the members of the Committes o1, as the case
may b, of a sub-commitize,

(2) No business, not included in the lst of busi-
ness, shall be transacted at a mesting without the
pemmission of the person presiding over the mest-
mng.

13. Business by Circulaon.—(1} Any business
which is not of ai urgent nature andwhich is t©
be iransacted by the Committee or a Sub-cominit-
e, 1f tne Chairman of the Commitice or conve-
nar of the sub-ccmmittes so directs, shall be refer-
red to members by circulation of papers aud any
propusal so circulaied and approved by the majo-
rity ot the members who have given their approval
in writing, shall be deemsd io be the Tecommenda-
ton of the Committes or the sub-commitiee  as
if the propos sal had bg.en appioved by a majority
of the members at a maeting.

Provided that zt least three members in the
case of the Commitice and two members in the
case of a sub-committes have given their approval
to the proposal.

Provided further that when a proposal is refer-
red to members by circulation of papers, any three
members of the Committes or two members of a
sus-committee may require that the proposal be
referred 1o members at & meeting, and thereupon
suelh refersnce shall be made to members at a
meeting of the Committee or sub-committes. as
the case may be. '

(2) When any business is referred to members
by circulation, & period of not less than 14 clear
days shall be allowed for receint of rephes from

“members, such period being reckoned from the

date on which the said business is so Ir:Lerrcd bV

: tne Secretary to the members, T

ST LT
onr el “ﬁ#
i

{3) ¥ any business is wansacted by Cirelaig:
the vesult therzof shall be communicated o 4 thn
membeis of the Committes of SUB-COMMitiee o
the Secretary of the Commiitee.

14, Voide. —-(1} Ewry gueston OICush; be

P
iore nny meedng of the Commiittes or sub- -COmuni decic
tee shall be dt\.,ldud Uy a ID.&]OTIL) of the memhbe " thert
present and voting at the meeting before which g o
matier s brought. MNo. mem’w shall vota b (
PrOxY. ruls

2; In the case of equality of vias at a me sting . Eélf;
the Chairmay, the convenor or ibe person p;esui‘- S
ing, as the case may be, shall have 2 second of (

casting vote. . shal

15 Trav ling, daily allowaace ¢ic. of snembeR S app
of Committes/sub-commuitiees, special Invitees e i - obE
(1) p_ny journey performed by o member of ¢he S E,Df
Committee or sub-committee of a special inviree w78 - Hot
in comnectiop with the work of the Cu:a:ulue= or’
a mib-committes within the city lmits of his head. ;
quarters shall be performed by §uch persons mak-- tax
iug uase of the facility avallable to him from his®
employer provided that a pezson cther thap a
(;"overnmem officer or an empl oyee of an under. -3
taldng owned or controlled by the Central or a
State Covemmenf shall be =niitled 0 re-dimbume.
ment of texi hire charges at actnai rates.

(Z) For journeys performed by a member of the

Cominiitee or a sub-committee or a speclal mvitee . a

in connection with the work of the Commitiee or - G
a sub-committee ouiside the city limits of his head-
quarters, the membér or special invitee shall be .
entitled to the travelling allowance, daily allowance d
and other alowances at the rales apphcablu for.. a

such journeys if performed for purposes in connec-
tion with the work of his employer provided th+,
in a case where it is not po’ssrbw to ascertain U:"'
applicable rate, he shall be entitled to the rates
applicable to a Grade I Oificer of the Ceatral
Government ‘while performing such journsys :

Provided that when the person undertaking the
journey is not governed by any rules, the travelling
expenses may be allowed at rates as may ba decid-
ed by the Committ=e having regard to the status _

of the person and the mode of the j journey normally .
employed by him for his own worlk, provided that '
datly allowance to be allowed shall not exceed the
rates admissible to a First Grade Officer of the
Central Government.

CHAPTER V
Loan for modernisation|rehabilitation

16. (1) Any sugar undertaking, which is ap- :
proved by a financial institution for assistance
under its relevant scheme for modernisation and
rehabilitation’ for the purpose of rehabilitation)
modetnisation of its plant and machinesy, shall
normally be eligible for a loan under thic tule :
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5 provided that the Comimittes iy, with the pre-

lg'ous approval of ths Cemral Government, m?Ie

gy class Of classes of sugar undertakings meiiginie

'fof such assistance ;

MeaEai provided further that where the Cornmittee
Rt gecides that an applicant is not eligible, reasons

e ierefore shall be recorded in writing,

FEen  (2) Any eligible sugar un@ert}}:mg dnder sub-
mlg (1), may make an applicaiion to Fthe Coin-
e mitiee in Form-I1, alongwith eleven certifed copies

»ZE.
; Member-Secretary of the Commitize
ghall, as soon a5 may bs, alier the receipt of an
-application referred to in sub:.’-:ule (23, plaj:c the
ore the Committes  alopgwith his

: , : a'p?ECE‘.‘CIOB’:bEI- = Com = al b
gt -commenis i anv, for the Cormminies’s considana-

n

) Iooshedl Le open 1o the Commities befor
g 2 final decizion on an application, 10—

call for any further information {rom the
applicart ; or

appoint a sub-comniittee  or expert to
make ap investigution and report on any
aspect relating to the application.

(5) The finai decision of the Committee on any
application shall be submitted to the Central
Governiment i the form of a recommendation.

(6) The Central Governmeant may, after consi-
deration of the recommendation of the Committee
‘and any other relevant factor, authorise payment
to & sugar underiaking of such amount of loan, not
- exceedng the amount required by the financiai
-ipstitution to be contrbuted by such sugar unde;i-
taking as promoters’ contribution,
determined by the Central Government.

(7) The amount of loan authorised under sub-
rule (6) shall be disbursed by the Central Govern-
went to the sngar undertaking, or paid by it to
the financial institution for disbursement
sugar undertaking, either in lump sum or in two
or more instalraents as may be considered necessary

by the Central Government,

-(8) The financial institution shall treat the
amount paid to it under sub-rule (7) as the pro-
moters’ contribution, or as part thereof, required
to be raised by the sugar undertaking for avaihng
of the loan under its relevant scheme for moderni-
sation and rehabilitation.

(9) (i) Every disbursement of a loan referred
to - sub-rule (7) shall be preceded by a bilateral
agreement betweer the Central Government and
the sugar undertaking concerned, or, as the case

AT e sl :
& e Db i

o ,"‘dz’g’ o TR

3 mef-ﬁéﬁ“‘@ 3

as may be

to the .

‘rule and pavznent of intersst

may be, by a iripartiie
Central Government, the
cerined and ithe fnancial &

(ii) The bilateral agreen
be, the tripattite agresment is
(1) shall contain the terms
regard io the pericd of
number and amoun: Of insiawiznis,
interest, the mannsr of such repaymentlpayiment
and any other matter incidental to the loan and
shall, as far as possible, be identdcal © the werms
and conaitions of the agrsemsn. relating to the
relevant scheme for modernisation and rehabilita-
tlon of the financial instit:iion ana all other terms
end conditions imcluding rates of interest and the
form of agreemeni for graat of loans shall, as far
as possible, be, on of the terms 2ad condi-

(e

352 LAY
0 11 .ub-clavse
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reparment  incloding

(10) Repayment of the foan gra:

[

of 1he 2

terms and condivions

be made by the spgar underiicong through the
fnancial institution and such 1 maent and pay-

ment shall run concurrsnilyv
and paymeint to the financial insii
paid oy that imsiiiution vader its relevent s
for medernisation end rzhabliiiaion

Frovided that the amount of each instalmsni of
repayment of the loan under this rule shali
the same proportion to the corresponding instal
ment payable to the financial institntion a5 the
amount of loan granied fom the Fund has to the
amount of the loan granted under the reizvant
scheme of that instituticn for modernisation and
rehabilitation.

-

-(11) The financial insdteiion shall. within thirt

5

E

days of receipt of any amount fromn the loanse
sugar uadertaking by wav of repayment of lcan

from the Fund, payment of interest thercon, or zay
other receipts credit the said amounis to the Fund.

CHAPTER VI
Loan for Sugarcanz Development

17. (1) The Central Government may, after
taking into consideration the recommendations of
the Commiitee and any other relevant facior,
accord sanction to the payment ¢f a loan from the
Fund to a sugar undertaking in connection with
the deveiopment of sugarcane in its area for the
purposes of---

(a) setting up of heat treatment plants ;
(b) bearing of nurseries ;
(c) pest control measures ;

{d} incentives to cultivators to swirch over
to improved varieties of sugarcane ;
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(e} urigation scheres ; and
{I) any other scheme or project as may be

r

approved by the Ceniral Government.

Provided that loans from the TFund shall be
granted only if the Central Governent is satisfied
on the basis of the information given in form 1
that no financial assisiance is available for the pur-
pose from any agency. and, if available, the amount
thereof is, in the opinion of the Central Govern-
aent, inadequate and needs to be susplemented by
Ioans from the Fund.

. (2) Loan to a sugar undertaking under this
rule shall be dishursed only through the Govern-
rient of the State in which the sugar tactory is
lacated, upon the sugar undertaking executing an
foregment on such terms and conditions  as the
Central Goverpment may decide  in consultation
vith the Government of the Syate, including a pro-
vision for monitoring by the State Government of
vtilisation of the loan, the progress of the schaime
for which the loan iIs advanced. repayment of the
loan with interest and remitiance {0 ths credit of

the Fund. i

(3) {a) The amoupt of loan advanced under
this rule shall carry such rate of interest as may be
decided by the Central Government from time to
tme.

(b) In case of any default in repayment of
the amount of the loan, or payment of any instal-
ment thereof or interest therson in accordance
with the provisions of the agrzement executed
under sub-rule (2), 2n additional interest at the
rate of two and a half per cent per annum on the
amouat of default shall be payable by the sugar
undertaking.

{(4) An application for loan under this rule
siall be submitted in Form-IiI, with twelve copies
thereof to the Government of the State in which
the applicant sugar undertaking is located and the
State Government may, after scrutiny of the appli-
cation, forward the same and eleven copies there-

of with its comments and recommendations to the'

Member-Secretary of the Committee.

fonr

CHAPTER. VII
Grants for research

I8. (1) The Central Government, may, atter
censultation with the Committee, authorise pay-
rent of grants to established institutions connected
with the sugar industry for carrying out research
aimed at the promotion and development of any
aspect of sugar industry .

) Provigl§d that only such research schemes shall
ce considered for grant as are rvecommended by

4T eI e TN
ey A
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the Development Council for Sugar Indusiry e,
blished under section 6 of the Industries (Dey,

lopment and Regulation) Act, 1951 (65 o
1951): : g

Provided further that disbursement of g,
grant authorised under this rule shall be made only
through the said Development Council for Sygy
Industry. T

(2) Payment of granis shall be subject to th
provisions contained in the Schedule.

CHAPTER VIII
Buffer Stock

19. (1) The Central Government, may, havind
regard to the stock of sugar held with the suga
undertakings, the vrospecis of sugar production,
the requirement of sugar for consumption withig
the country and exports and such other relevant
factors as may be considered unecessary, decid
from time to dme, the quantity of sugar to  be’
maintained as buffer stock. :

(2} The sugar maintained in the buffer stock:
shall conform: to the grade laid down from time
to time by the Indian Standards Instiation referr
ed to in clause (e) of section 2 of the Indian :
Standards Institution (Certification Marks) Act, |
1952 (36 of 1952) and shall be of such grade as-
may be decided by the Central Government. :

(3) The Central Government or the Chief

- Director may, from time to time, yequire an occu-
pier of the sugar factory to set apart such quantity .-

and grade of sugar, pertaining to such sugar yeas

or years, as may be necessary for the purpese of

buffer stock

Provided that the share of each occupier shall”
be on the basis of the production of the sugar
.undertaking in a particular sugar year.

(4) Every occupier of a sugar factory shall set
apart sugar so required, and shall store it in we-
parate and distinctly identifiablesstacks and lots
and in separate godowns within the premises of
the sugar undertaking

Provided that the Central Government may, m
exceptional cases and for reasons to be recorded
in writing, grant exemption to an occupier of 2
sugar factory from the operation of this rule.

(5) Every occupier of a sugar factory shall,
within fifteen days of the date of issuc of the
communication under clause (3), furnish a com-
pliance report, in triplicate, in Form-IV to the
Central Government. '

_ (6) Every occupier of a sugar factory shall pro-
vide safeguards against damage loss or deterjora-




‘#?- ik

’:-;,t—he quality of sugar stored as bufier steck,
e uqaaiﬂst mixing of other stocks with the buffer
Ao find d=

3 -"(’f) Every occupier of a sugar factory shﬁall
Lire the buffer stock so set apart against Uis
;‘gsd tneft, including burglary, and also from floods
Arehere b Rl L
! -‘;ﬁﬂiﬂﬁy exposed to the risk of
oy g) In case of eny deterioration, damage, of
it to (he buffer stock, every occupier of a sugar
éf-nlétofy shall send to the Central Government a2
e and detailed report m writing indicating the
sasons therefore and the exfent of such damage,

Baterioration or loss.

floods.

o
ry

T

(9) Every occupier of a sugar factory shall
S¥ie available to the Central Government or the

peiGovernment, access (o the buffer stock of sugar
“gé{or purposes of inspection as regards its manner
irf maintenance, its guantity and quality includ-
Jn':g' gfade and Sugar year relevant to its moducﬁ_on
and also all books, records and accounis relating
fo the buffer stock.

2 (10) No occcupier of a sugar factory shall, ex-
siept for the purposes provided under this  rule,
- replace or dispose of any
‘puffer stock without obtaining prior written per-

(11} The Central Government or the
Director may, at any time, requirs an occupier of
- asugar factory to release such guantity and qua-
litylsrade of sugar out of the buffer stock for sale,
7 consumption, replacement of old or damaged
stocks of sugar or sugar not conforming to the
{_dian Sugar Standards as laid down by the
: Indizn Standards Institution, &5 may be specified.

* (12) Evervy occupier of a sugar factory shall,
4:fifteen days of Issue by the Central Government or
- the Chief Director of the permission or communi-
. cation referred to in sub-rule (10) or (11), fur-
nish a compliance report, in triplicate, in Form-
IV to the Central Governmsant and the Chisf
- Director,

© (13) Maintenance of funds received by wav of
additional credit and utilisation thereof :

(a) Every occuvier of a sugar factorv chall
set apart the amount, i any, received
from his bankers by wav of additional
credit on the guantity of buffer stock of
sugar and credit the amount so  set
apart to a separate account with the
same banker for the purpose provided
in clause (b).

(b) The amount credited to the separate

account shall not be used by the said

*EI}"] e the premises of the sugar undertaking are.

Chief -

chased by the sugar factory.

(143 Subsidy towards interest, siorage arnd im-
surance

The Central Government may authorise pay-
ment for every quarter, year or part theredi fo
the occupier of every sugar factory, which has,—

(a) set apart the requived quantity of sugar
as buffer stock

(9) pledged by it with any scheduled bank
for the time being imelnded in the se-
coné Schedule to the Reserve Bank of
India Act, 1534 (2 of 1934) or any
Stats Co-operative bank or Central Co-
operaiive bapk as defined in the  Ma-
tional Bank for Acrculture and Rurel
Development Act, 1981 (61 of 1981):
(c) rpaintained it in accordance with thss
rules, and to the satisiaction of th
Cenftral Governmert,

D

of an amount calculated in the manner provided
in sub-rule (13}, towards subsidy for the stcrage,
insurance and interest charges !

Provided thai the amoun: of subsidy payable
on account of interest charges shell be the amount
calculated under sub-rale (15) or the amount of
interest charges actually paid, or payable by the
sugar vndertaking for the quarter or part thereof
on the loan or advancs received by it on pledging
with the bank, the quantity of sugar maintained
by it as buffer stock, whichever is less :

Provided further that no pavment shall be
authorised, unless the Ceatral Government in ex-
ceptional circumstances decides otherwise, to the
occupier of a sugar facterv which has not—

(a) paid the cess on sugar under section
3(3) of the Sagar Cess Act, 1982 (3 of
1682), !

—. (b} furnished the return(s)linformation re-
quired under rule 4 of the Sugar Cess
Ruies, 1082,

(c) complied with the vrovisions of sub-rule
(13), and

furnished to the Central Government or
the Chief Director the monthly return of
the quantity of non-levy sugar sold and
the amount of the sale-proceeds.

(d)

Explanation .—(1) For the purpose of this
rule, the months January to March, Aoril to June,
July to September, and October to December of
a calendar year shall forni the quarterly periods.
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{2) At the commencement of these rules, the
tuffer stock shall be deemed to have come into
being not earlier than the 1st day of October,
19872 o

{13) Manner of calculation of subsidy.—(i)
the Tezotrol Government may specify, irom time
1o tme, the rate, per annum at which the subsidy
inwvrds interast, storage and insurapce  charges
shall be calculatad:

Provided that till such rates are specified, they
shall be— )

(a) eighteen per cent per annum towards in-
terest charges, and

{b) onme and a half per cent per anoum to-
wards subsidy on storage and insurance
charges,

of the value of sugar set apart as buffer stock,
determined with reference to the average of the
tariff value fixed by the Central Government i
the Ministry of Finance for the purpose of levy
and collecticn of excise duty on sugar, for the
three months immediately preceding the commen-
cement of the quarter or the period for which the
payment is to be authorised under sub-rulz (14):

Provided further that the paymen: of subsidy
in respsct of a quarter subsequent (o the one end-
ing on the 31st March, 1983, or a part thereof,
the value of the buffer stock shall be determined
with reference to the average acfual realisation
per quintal of sugar made by the claimant sugar
undertaking on the sale of non-levy sugar in the
open market during the ielevant quarter|perioc
to which the claim relatés.

Explanation.—‘Non-levy’ sugar mezas the sugar
which is outside the purview of the Levy Sugar
Supply (Control) Order, 1979 or an order made
under clause (f) of sub-section (2) of section 3
of the Essential Commeodities Act, 1955 (10 of
1953).

(ii) Subject to the first proviso to sub-rule (14),
the claim for subsidy for a quarterly period or
part thereof shall be based upon the amounts com-
puted in accordance with the following formulae,
namely :—

(1) Subsidy towards interest (Rs.) =% s VxIxN

3651366
(1) Subsidy towards storage and
insvrance charges (Rs.) =BxVzxSxN
_ 363/366
{c} Total of {2) 2nd (b} in rupees,
rouaded ofl to the nearest rupee=

Explanation to the letters used in thé formulae ;

1. ‘B’ is the quantity, in guintals, of ~sugar
maintained as buffer stock.

———
e

3. ' is the valoe per q‘lﬁ.‘ﬁtﬂl of Sugap

determined under clause (i},

4 is the rate of interest specified undg
glause (i).

(W)

4. 'S means the rate of storage|insurapgs’
charges specified in clause (i)

N

‘N’ is the number of days for which
quantity of buffer stock is maintaineq
during the relevant perodiquartsr .-
-vided by 366 days in a leap year ap
by 365 davs in other vyears.

6. The amount under clause (ii) () shall *-.

be rounded off {o the nearest rupee by
ignoring 1 to 50 paise and by treating’
51 to 99 paise as ome riipee.

(16) Manner of claiming the amount due fp.:
wards subsidy on interest, storage and insurance -

A claim for the amount due to a sugar under-i
taking under sub-rule (135) shall be preferred by
the occupier in Form-V, in triplicate, to the Cent
ral Government, as soon as may be, after the end
of the preceding guarterly period :

Provided that the Central Government mav, for
reasops to be recorded in writing, relax the re.
quirements of the production of the certificate
from the State Government referred to in Form
V in an individual cass of hardship, subject to
production by the claimant sugar undertaking of
such other documentary evidence as may be con-
sidered satisfactory by the Central Government.

FORM—
e [Rule 32

Statement showing details of repayment of loan/frafund of ;

gramt. g

. {Amount in Rupaes)
1. Name and address of depositor. ’

2. No., date and araount of Bank
Draft encloszd.

3. Total amount of loan/grant re-
ceived, with sanction No, and date,

4. Total amount of lean refunded-—~ N
(1) Amount of [oan refunded.
(2) Amount of Joan already re-
fanded, if any,
(3) Total loan refunded
(n -+ i
{4} Qutstanding amount of Joan
3 minus 4 (3)]

5. Teposit of interest on loan—
(1} Amount of tuterest payable
(Also indicat= rate of interast,
period and principal amount
for interest calculatior)
(2) Amcunt of interest deposited. ‘
(3) Outstanding amocunt, if anv,
of interast,

’vf:’t‘.{‘r;‘g- '5}‘.&'"1 L7
-

£ sl e
¥ '_?i"

1Y) minus (2)] g
J- .;_ o P[‘*‘-'




!‘(Dc/pc;t or atcount of ponaly

o or any other account (io be spe-
~ificd)-

m Arnount due

(z) Amount deposited

i3 Oursranding, inpy,

Deposit on account of rzfund of

arant.
{1y Amounl of grant
) Ameount utilized.
{7) (2) Amountnst utilisad and
thds to be refunded.
{b) Amount rcfundable on
account of a default.

(€} Total amount rzfundable
{(2) phus (63

- {4y Amount, if 2oy, refunded
alrzady.

% Amount new deposited.

{5) Outstanding amount to be
refunded.

. Dr2posii of inrerest on the amount

sefouded vader clause 5(0), (©.

{e) and () of the Schedule.

(1) Amount of interest payable.
{indicate also rate of intersst,
period and principal 2mount)

(1) Amount of interest deposited.

(3} Outsrandinz amount of
interest, if any.

FORM—II
[Rule 16 (231

nisation/rehabilitation scheme.
I. Name of the applicant:

1. Address:
(i) Registered Office:
(il) Location of the factory:

M. Constitution  (whether Co-
operative Society, Privatsf
Public Ltd. Company, Joint
Sector/Public Secior Company):

[V, Date of Tncorporation/Regis-
tration;
Y. Existing activity/Past perfoc-
manee!
(i) Briefly state the present acti-
vities:
(if} Performance during  the
last 3 years:
4. Salient Production and
O arating Rxsults:
821 GI$3—4

instituiion etc.

Signature:
Name: NOTE: (D Tn case lhe performance Bas not been u>to
Designation: the accepted norms and if there has bzen W:‘dc
Place: fuctuation in the pxiormance, please sial ;
Mame and address of the reaspas, ia brief. )
.. Date: the sugar undertaking, (ii) Please furaish installed capzcity, production

Application for financial assistance from Sugar Develop-
~ ment Fund towards promoters’ contribution for financing moder-

i9 19 19 g ;

{1} Licensed crashing capaciey (TCD) ?

(2) Tnstalled crushing capacky (TCDY

(3) A2 under sugarcane (pores) X ¥

(1) Averags vield (tonnes{acres)

(3) Total production of sugarcane
in the are2 (lakh tonnes)

(6) Gross dusation of the season
(days) i

{7) Met duration of the se1san ‘ :
(days}

(3) Percentagr of hours lost ta total
available hours

(9) Average daily raie of crushing
(tonnes)—
(@) Including stoppazes )
(b) Exclading stoppagss .

(10) Total cane crushe? (lalh tonnes) i

REEp

{11) Pol ¥ cane .
{42) Toral sugar losses % cane

{13) Averzge sugar fecovely pA
(14) Total sugar produced (Quiazals)
(13) Raduced mill extraction (34 g

{16) Reduced Boiling House Extraz-
tion (74)
(17} Reduced OQverall Extraction (%)

(18) Extza fuel consumption 9% cante

and efficiency figures in Tespect of other actl- ;
vities, if any. such as distillery, paper ucl,
elc. .

Year ended

i9 1.9 19

B. Working Results:

(1) Netsales
(2) Gross profitfloss:
(3) Interaston—
{2) Term loans
) Working capital |
{c) Total
(8] Depreciation
(5) Operating profit/{loss): j,
{6y Tax ‘
(M et profit/(loss) '

(8) Cash accruals

i rice
9) Appiicabiz statuioly cane p _
© fixed by the Governmeat of India
(Rupees per quintal)

(10) Actualcang price paid (Rupess

per quintal)
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C. Firaacial position
(1) (2) Gross fixed agsets includiag
work-ln-progress.
{b) Less Depreciation
(2} Net fixed assets
(#) Topvestments
(4) Current assets
6]
&) Net working capital
[(4) minvs (5)]
Net tangible assels
[2)--(3)+6)
Leng term llabilities
Shareholders worth
{(7} minus (8)]

Share capiial including share
suspense and Non-Refundable
Deposits

Current liabilities

(7

S

(8)
(9

)]

{in
{12)

Reserve and surplus

Deficit In Profit and Loss Acc-
onnt and intangible assets

Net worth )

[(10)-+(11) minus (12)]

VI. Mioagement:

13

() Board of Directors:

(b) Executive sef-up:
VII. Brief -description of the pro-
posed project and how the pro-
ject is expected to improve tha
operatipns/viability of tha
concern (Enclose a copy of the

roject Report).

VIII. Whether the project has been
approved by the all-India Fin-
ancial Institutions for assis-
tence under the Soft Loan

Scheme:

(a) Ifso, enclosea certified true

- cony of the “Letter of
Intent” issued by the Lead
Institution.

"

(b) List out acy condition(s)
of material maturestipulat-
edby the Lead Institu-
tion inmcluding rate of
interest, repayment peliod

. and sgcurity:

IX. Cost of the Project (a5 approv-
ed by the all-India Financial

Institutions), Please furnish
break-up and certiffied true
copy of the  approval,

Year endzd

X.M:20s of Financiog, Debi.
Equity Ritig and Security mir-
gin (as approved by the all-
India Financial Institutions).

¥I, Percentage zpd  amouct of
Promaters’ Coatribution stipu-
lated by the all-India Finzn-
cial Institutions !

KIL. Amountof assistance requirad
{rom Sugar Development Fund
towirds promoters’ contri-
bution algngwith justifzation
therefor hzving rzgard fo the
financizl position/resourceful-
pess of the anplicant concarpfits
promofers:

XTOT. Schedule of
of the prajest.

implaimentation

KIV. Please {furnish a sumimary of
the projected  profitabilicy/
cash fiow staiements for 10
years .after completion of the
schemie (in the prfiranie at
Aqppexures-[ acd IT) alongwith
critical assumptions.

Place:

Date:

ANNEXURE—I TO FORM—L

Signatule:
Namz:
Designation:

Nameznd address pfths
sugar  undertaking:
(Oceunier)

I

Name of the concern/Society

Summary of Projected profitability and cash fow :
(This statement should be prepared for  period of 10 yea=]

{Amount in Rupees in lakd

2
<
m o e Bg

Year ending

19 1% e B

No, of working days

% putput te installed capacity pro-

ductipn (quantity),

1. Net sales (exclusive of excise
duty)

2. Gross operating profit before
depreciation, interest {on term
loans and deferred payments),
mandgement remuusration,
Sole Selling Agency commission
and tax.

3. ];)epreciatiou.

4. Interest (on term loans/deferred
payments).

5. pavagement Temuneration,

6. Selling Agency Commission,

7. Operating profit before tax

(2 minus (3+4+546)]

—_—
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{Amount in Rupees in ANNEXURE.II TO FORM-II
alhs
lakhs) CASH FLOW STATEMENT

(Tkis statement shiould be prepared for a period of 10 operziing

19 19 o i

years)
(Io thousands of rupess)
Construction  Operating
period years
; ‘15&[ profi 2fer tax (9 miges oy —
3_ ) e (Hall yearly)
Tt povelopment  rebale Teservef ) 19 19 19 1o
Al ppvestment Allow}nce Raserve.
gt Qistrivutable profi, : SOURCES OF FUNDS
-(11 migus 12) I. Share issue.
.‘r" R - . . .
¥ Gross cash flow (3+12+13) 2. Profit  before taxation with
&3 - L. interest added back,
Fprefecencs dividend — . o e
" (x) Amouas 3. ?’eapl\‘tema.loa provision for ihe
i) Rate T
&) Rz . 4. Developruent  rebate  reserve/
5. Equity dividead - Invesiment Allowance Reserve.
e (1) Amoun 3. Incrsase in secured medium gnd
155 .- (b) Raw long term borrowings for the
= 17 Retained profic projects.
Y [13 minus (L34 16} &. Other medium/long term loaos.
'-s Net cash fow 7. Increase In  umsecurzd loans
[i4 minus {13+16)] and G.f.‘p(?slts. ‘
Cover of debt service 8. Increase in baak borrowings for _
£510. Funds available to pay interest working capital.
) 2 ¥ i : .
: (1E-+4) 9, Increasein liabilities for deferred
- o payment (including interesi}
7. fatezest coveraze (19 -4} to machinery suppliers. \
|, Cask available for deblt service _10. Sale of fxed 2ssets.
(i4+4) 11. Sale of invesument.
22, Total debtservice (fustalments of 12. Other income (indicate details)
- wrm Dans, deferred pay-
me s ad intevest o tecm leaas,
2t diferred paymeats felling TOTAL (&)
( " due fu the vear).
. . (In thousands of rupees
I3, Dbt seovice coverage (21+22) Construction Ope:afino )
peoftability Ratios peciod Years 7
t 24 Perceatage of operatinz proe T AT TP
: before 12X to pet sales. (Half year|y)
¥ 25, Return on capital employed. AR S S
26, Percentaze of profit after tax to .
equity capital, DISPOSITION OF FUNDS
= . i xpendiure for the pro-
Imvestmert output Ragio : . L ,(;z‘fml axpe P
. . ' . ject.
2 _Caplta.l employed to sales ratio, : 2. Other normal capita! expenditure.
ltvestment output ratio. 3. Tncrease in working capital.
« Gross value added to net sales 4. Decrease i1 secured megium ——All Tndia
o - - .
(%) and lopg-term borrowings. Institutions.
s, ——S8FCS
25+ NOTE © —Ttems 27 and 28 shali be computed in tho same maa- — —Banks

ner as done for the purpose of securing van uader ) ‘ 1
the Soft Loan Scheme of the finazcial institution. 3. Decrease in unsecred  loans
Sigaed by : ; and deposits.

Name - 6. Dacrease in Bauk borrowings

Designation ; for working capital.

Name and addzess of the sugar 7. Decrease in lizbilities for de-
Plag, ; undertaking.

ferred payments (including in-
I (occupier) terest) to machinery suppliers. -

z
h T

T

R T

% f s AT 14
Pl L

e e,
o : E‘TE‘LM A4
ey iy, MY -
T e g e
¥y T ML

HE Fagcy , -
N A LLEANC A LTS
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. Tncrerse in investmeat in otfer
campanies.

9, Interast on {2rm leans.

15, Interest on bank borrowings
for working capital,

11, Taxzation. ‘

12. Dividends —Equity ‘

—Preferance

13. Osher expenditure (indicate

derails)

TOTAL (B)

—_—_— ——

—_———

14, bpening Balapce of Cash in
liand acnd at bagk.

13, Met sucplus/deficit (A—B)

1§, Closing Balance of Cash in
hand e5d af baok.

NOTE : 1. Detailed working of the fizures shown shouid =23
provided.

3. Borrowing {as well as repayments) for he pre-
ject and for other purgosgs should be shown
separately.

Sigmature ©
Name :
Designation :
Place : Name and address of the sugar
Date : undertaking ;
{Occupier)
FORM-III
[Rule 17()]

Appiication for financial assistance fog

cane development

(To te submined throwgh the State Government)

i, Mams and address of sug;at

‘undertaking :
2. Year of installation :

3. Cane crushing capacity :
(tonnes Fer day)

4. Quantity of caee crushed  duc-
ing the preseding three sugar
years

5. Purpose  for which loan s
“appiicd for (enciose a detailed
report on the projecifschems
proposed to be implemented) :

6. Expected bemefits on comple-
tion of the scheme :

7. Details of assistance available
from agencies other than the
Central Goveroment for similer
purposs :

8. Reasons, if any, for not avail-
ing of such asSistance :

9. Whether the proposed project/
scheme is covered in full or in
part by auny scheme of the State

{Amount in Rupess)

I: ._ “
o

AT el g

Tri A s s,

Government or any  olier
agency for development of
sygarcane i the applicant
sugar underiaking’s ared

10. Amount of loax applied for .

11. Proposed mode of repayment of
loaa :

Signature :
WNawe and Desigaation -
Name and address of the gyqy"

Cegrewaucn. and storing of segar tewards bufer stock
Report of complisnca,

undertaking :
Place : C
Date : {Occupier) 0
-q
FORM—IV ¢
;_Rule 19(5) and {12)] C
o
!

i, Mame and address of the sugar
undertaking @

2, Reference Numbser and daze of
communicaticr from  Central.
Government/Chief Director {or
seiting apart buffer stock :

3. Date of receipt of the commupi-
catior at jtem 2 by the sugar
undertaking ;

4, Gyade, sugar year and quantity
-{in quintals) of sugar indicated
in the conununication referred to
atitem 2 for segregating as buffer
siock e

5. Pardenfars of Sugar Segregated
and stored as buffer stock :—
(D) Grads '

(L) Suzar Year

{ii) Datewise quantity segrega-
ted and stored

6. Details of s.orage of the buffer
stock —

{i) Particulas of godows(s)
(indicate the number of tke
godown of any otker identi-
flatle description)

(if) Numker 6f lot(s)/stack(s)

(iii) Number of bags in ach lot/
stack

(iv) Type of dunnage providad

7. Tf buffer steck bas been kept in
part of a gedown, has any dis-
tinct mark of ideatification been
given ? If so, give details thereof

3. Whether the bufier stock cugar
has been insured.  If 30, give the
pame and addrass of the insurer,
the misks covered and an attssted
copy of the Insurance Policy.

O



29

[
=
=
r

)
pr)
o
(11

v

In €232 of Tem0V& 204 1
] o of the buifer stocks, furaish
;l_ foilo-wing additional informa-
x [~

o

7

'ﬁi“ gien -

%2?; asoas for csimoval 2ud rzpla-

Feli cement of stocks

bieo- Referencs: numosr acd datz of

} L ﬁ;?,:-"cgmmum:ation :'_rom, the C_enira}

MW Goverament/Chief  Director

ey mitting ot authorisicy remo-

sde, SUmer year aod guaniity
s of stocks of sugar removed (in
P quinials) with date of ramoval

o
i

f"}tﬁ

Signatars :

Mane
Desipnation @
MNao:c apd address

sugar undertaking :

=
-
(1]

{CYceunier)

FORM V

[Ruie 12 (147)
{To 9z submitted in triplicata)
Form for claintng payment of subsidy towzards intarest and
{ enraze and insurance charges for bufer stack of suzar for the

perod frem—m—— iquarteyr
endisg— — 19

—————t e ———

(Quantity to b2 indicated
in quintals and amount
in rupess)
1, Mame and addrzss of the sugar

undertat:ice.

i (‘_ 2, Reference number and date of '
) conununication(s) from Ceatral
Governmant/Chief Director
com:mupicaticg :

{a) total quantity of sugar to
be maintained as buffer stock:
(L) Gradewiss and sugar vear-
wiss quantity of sugar o be
segregated and stored as
bufler stoek ;
3, Gradewise and sugar yearwisc
quantity of sugar actually segre-
gated and storad as bufer stock :
Period Quantity

From To

4. Periodwise detalis of yuantity
of sugar segrezated and stored as
buffer stock :

5. Additional credit received from
the Bank on buflerstcek :

{2y Amount received with date
of receipt.

g

.

{Cuantity iz bein
guiatais znd amount

(b} Amount out of (a) k2pt in

©

separaie Bank Accouat with
namber of the Aczount :

Amount out of {i3) actually
vtilized for payment of cane
prics.

{(d) Balagcs (b) minus (¢)] at the

(e)

af

i(b) Storaze and insura
o
8

Yalue of sugar provided under
sub-ruiz (15} of rale 15,

close oflast date of the period;
guarter of the claira.

Relzons for non-utiiisaiion
of the amouar a¢ (d).

. Rate specified under sub-rui2 (135)

rule 19 rowards :

{a}) Torerest (per ceat per annuim)

o

e char-
a5t

i

T C2al per annum)

D

vajue
in
rupee
per

tad in
it ropess)

Mooth Tarif  Avermes

realisa-
tion

S (Rup-ees
per

quintal quia-

ial)

—— e —

(iy Calcuiation of subsidy on

{

account of interest charses
on the buffer stock of sugar—

fa) aorouat of incerest (in
worts and figures) ac-
ually paid to the bank
for the period from
et Qe———— =/quarter
ended op———

{b) amountcalculated under
sub-ruie (135) of rule 19.

i} Amount on account of sto-
rage and insurance charges,
calculated under sub-rule(13)
of e 19

9. Agqount of subsidy claimed—

{

() Toterest charges as per
item 3(i) (@) or &) (b
whichever is less.

ity Storage and insurapee char.
ges as per item S(i).

MNP MM Lyl - !_.‘ . Y

2 fead® mrge BT TR, SR
T ) WA

.

. =
gy e oee
o W A2
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(i) Totzl of (i) and (ii) rounced

off to tke nearest rupzg, in
feures and words.
[Signature :
Placs ; The ccoupler 4 Name 1
i Dasignatica :
Date .

sugar uwadertaking

DECLARATION

(1} ¥ hersby solemoly affirm and declare thar the information
frnjshed above is correct and no information relevart for
the purposz of this appiication has besp ccocealed.

{2y [ hereby vaderiake to refund to the Ceniral Government
such emeunt of subsidy reccived by me, as may be reguired,
if aoy eformation furnished above is F'ound to be wrong at

any tice, -
Place : { Signaturs ;
The occupier Name ;
L Desigpezion :
Daiz : . : Name acd address of the

sugar upadertaking,
Yarificziion by the Bapk which srovided credit against bufer
stock
2Certified that the information furnished azainst ftems 4,
5 (a), (&) and {(d} and 8(i} (2) above is correct,

OR

#Certified that the cJalmant sugar uadertaking ¢id not avail
of during the quarter or the period 1o which this claim refates any
additional bark credit, over and above the normal bank cradi,
on the quaniity of sugar szgregated by it as the bufter stock,
25 indicated by it 2gainst items 3 and 5. -

Also certified that the information furnished against jtems &£
and 3() {2) is correct.

OR

#Certified that since no sugarcane price dues were outstap-
ding against the ciaimant sngar undertaking during the period of
this claim, the undertaking did oot open a separate accéuat with
this Baok for depositing therein the amount of the addironal
credit of Rs.— given to it by this Bank on——
oo the buffer stock of sugar. However, snbsequertly the clai-
magt suger underiaking opened a separate account MNo. 3
with this bank and deposited therein Rs,———— _gp— . .
for being utilised for p2yment of cane price duss which arose
subsequenily/may®® arise in fature.

Place - Siguature of the Manager of the
Date = Bank with his name, address
and seal.

“ Strike out whichever certificate is not applicable,
“% Sirike out whichever is not applicable,
Certificete by the State Government Authority/Oficer
*Certified that the information furnished agaiast item S(c}
acd (e) is correct.

OR

#Certifizd that duriog the peried commencing from ihe date
the additional bank credit was received as indicatad against
itemm 5(a) to ~ (the Cate on which pericd/quarter of ibis
claim ended) 0e cane price dues were outstanding against fhe
sugar undertaking, , .

g

oy '.it-'!‘:i-(g\.
L . 5

Sighatare ;
Name :

Piace : Desigration and address ;
(To be signed by the Disuvler ¢yp,”
Oificer or a Gazetled Oficep of
the State Govermmenl why i3 pp
ponﬁjb!c_ for _ enforesment oy
SUPEIVIsion of PAYMEDNT of price g
sugarcane by the sogar under. ™
taking)

#Strike out whichever certificate is noi applicable,
RECETPT

Recsived the sem of Rupees—

(Rupees ).

i Signature {ztross a Revenye
4
|

—_—

The occupier stamp an first cooy) -

Place Name :
L Desizpation :
Dt MName and addrsss of the sugay

undertaking

THE SCHEDULE
{Rufe 18(2)]
Tenms and conditions for grants frem the Suen
ment Furd
(1) Eligibility
Any established institution connected with the sugar indys.-

trv shall be elizible for making an application for a graat under
rule 18 for any research project.

k1

o

T

<

h

<

=

T

2) Ferm of Application

An application for grant shall be addressed to the Committes
and seat to the Member-Secreiary of the Committee, tonsther
with eleven avthenticatad copies thereof iz the proforma given
in the Annexvre to this Schedule.

(3) Terms and conditions of grant :

The terms and conditions of grant from the Fugd shall,
as far as possible, te governed by the termis and couditions
of prants-in-aid from the Government under thz General
Financial Rules Mos, 148 to 133,

() Further conditions:

In addition, every individual erant from the Fund shull
be subject to such further termys aod conditions as may be
contained in the Memorandum of Understanding as shafl be
sismed by the Member-Secretary, Development Council for
Sugar Industry on behalf of the Cantrzl Government and by the
head of the applicant institution on behalf of such institution.

ANNEXURE TO THE SCHEDULE
{Clause (2) of the Schedule]

FORM OF APPLICATION FOR GRANT FOR RESEARCH
SCHENMES UNDER SUGAR DEYELOPMENT FUNLD
RULES, 1583

1. Title of the scheme :
{Give a briel but clear title of
the proposed investigotion.
Use of words aod phrases
like “To investigate™ or ““Schema

for” should be avoided).

G EEE T




]
1
a
E

§

T ———

oy Mame aad addrzss of the
JHead of the Department/
Divisicn of the instittion
responsicle th2 imple-
meatation of the schame,

{0} Astual lozation where the
ragearch worl will e garried
nut,

Tnformiaticn regarding Principal

Juvestigator:

{2} Nome and Desigaation :

{v) Brief bio-daia indicating his
spacialised igierest particu-
larly in relagion to th2 pro-
pozad research work.

{c) List of important publica-
tions in this or yzlated B2l
(Clearly indicaiz names of
co-authers, if any, full iz,
name of jourazl, volumiz 5o’
nage number

(¢) List of other reseazch selje-
pe(s) being carried out by
the Principal Tavestigator
with financial support from
agenciesforganisations  in-
cluding CentralfState Go-

vernnents.
Name of th2 Title of th2 Peried
Agedcyforgani- Scheme
sation From

4. Information  regarding other
research  scientists/technologists
to be associated with the prepo-
sed resszarch schems,

() Name and d=signation.

{b) Brief Bio-data indicating
his specialised interest parti-
cularly in reiation 2 the
proposed research scheme.

1ist of impeortant publjca-
tions ia this or related feld
(Clearty indicate mames of
co-authors, if any, full dtle,
name of journal, velume
and page number).

=

{c

{d) List of other research sche-
me(sy with which hefthey
isfare associaied which are
being caried cut wiih fdna-
neial support from  agen-
cesforganisations including
the CentraliState Govern-
ments.

Magwe of the 11 Title of the Perind Amour: of
Ageacy! Scheme Grant
Grganization From  To (Rupess)

Obzctive ¢ (Objeciives snould
be precise and result-oriemtad,
vhich could be achueved within
a specifed period of ime. Also
indicate priefly thes impormncs
axd the relevancs of the provizm
in the backmround of whick ths
ohjectives have beaeg formolated.
Tre assumptinids made &and a
clearcyut formulaticn  of thé
basic bypotheses to be tesizd
should also be given)

6. Practiczl/Scizntific  Utiility

(Tndicata practical urility of the

iavestizatinn  including acoro-

mie gz2ins likeiv 1o acorues

7. Reviesw of research conducted;

beicg conducted oo the subject
in Tndia and 2broad :

(a) at the applicant institution
(State if any preliavinary
work has besn cdone, techni-
gues standardised, data
coliected etc))

(5) Research wark done and its
prograss in India.

(c} Research work doce and its
progress abroad.

Techaical progranime:

(indicate the essential phasesf

itzms of contemplated program-
me giving insight into the metho-
dology and experimental techni-
ques to be employzd for execu-
ting the research scheme. Give
yearwise or half yearly plaa of
work for appraisal of the reszarc

scheme).

Give datails of facilides required
for conducling the research
scnems:
(2} Already available and can
be provided frez of chargz—
(D) Laboratery & Office
facilities:
(i) List of equipment/
machinery:

(o) Additional facilities requi-
red 1 —
(' Laboratory and  office
facilities :
{if) List of eynipmert/
machinery :

o
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shali it go bevond five years
including  extenmsion, if  any
granred).
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10, Dugaiden: 13, Recaipts  anticijated:
(Tt shall ke normally for 2 pernied * (Please indicate the approximate
of thrag vears and in no case receipts as a result of working

of the Schame)
14 CERTIFIED THAT—
(i} The rasearch work proposed

11. Tstimaies of cosis @ = in the schame doss not in
(Make yearwise esiimates for any way Juplicite the rese-
the wota] perod of the schome arzh work aircady done o~
giving details as indicatzd below)— being carried cut elsewhere
[The posts should be provided on the subject.
i1 the scale of pay prevelent in fb) The scale of pay, allowan-
thie apmicant iostituzion/Central! ces, ete., propnsed above
Siue  Goverament for similar arzs those admissible to per-
posis, ‘The provision for gay sons of corresponding status
Should be made only at the inigal employed uodec........
pay of rhe scale), {¢) The presens scheme cannot
5. N2 Name of Post  Scale of pay No. of nosts Bz combiaed with any §che-
. —_ me fnavced by the applicant
75t vear 2nd year 3rd year Taoial - institation  Central/Stare .
Goveraments, Universiiizs
{1} Pay of Officers or private Institurions ouwt
(2} Pay of Establishment : of their own fands,
(Expenditure on  supporting (3) Necessary provision for The =
safT, such 25 Laborafory Assis- scheme will be made jn the, . ;
tnts, Helpers, Clerks, sie. wili eneieaas . (name of
not be novmally provided from applicant fostitution’s) _
the Fundd budeet in  anticipation of -
{3 Allowances and honoraria ; the saaction of the scheme
‘ {1} Dearrass allowance by the Czatral Governmeat.
(ii-)’ House Rent {2) The information furaishad
s e above is correct.
(i) Ciry Compensatory allow- .
ance o
(iv) Other allowances (to be 15. 1/We undertake to abide by thz tezms and  conditions”
specified) ag may te preseribed by the Centrzl Government.
(v) Traveiling allowancs y 1/We undertake to exacuts 2 Memorandwm of Understa‘gding’
12. Conungencies ; . incorporating the terms and conditions Az may be prcscr'ﬂ?cd_ )
{aj Recwring : by the Central Government. . _ -
: = Sigoature :
) Mon-recurring: Nome -
(¢} Total Idesignation:
(d) Share 1o be contributed by Date:
the  Sugar Development -
Fund. {14-1/32-Sagar  (DF) -
(2} Share of the Applicant insti- C. P. SETH, Dv. Secy. {§F)
tution.
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